AN :
- 1 0.A 351.01544.2018

CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

No. O.A. 351/01544/2018 : S Date of order: 31.1.2019

Present Hon’ble Ms. Bidisha Banerjee, Judicial Member
' Hon’ble Dr. Nandita Chatterjee, Administrative Member

] ' Dr. Rachna Kumari,

| Wife Shri Sanjeev Lal,

‘ii : ‘ R/o. Haddo, Port Blair,

i . . Working as Medlcal officer,

Under Dlrectorate oszealth Semce
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* 3 rcUmon ‘Publi¢ Service Commlsswn
Séivice, through‘the"Secretafy,
“5UPSC, Dholpur House
Saha]ahanpur Road
New Delhi — 110 069.
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4. The LT. Governor (Administrator),
Raj Niwas,
o Andaman & Nicobar Islands,
, Port Blair — 744 101.
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5. The Chief Secretary,
Andaman & Nicobar Administration,
Secretariat Building,
Port Blair — 744 101.

6. The Principal Secretary (Heailth),
Andaman & Nicobar Administration,
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Secretariat Building,
Port Blair — 744 101.

7. Thé Direotor of Haalth Seivices,
- Andaman & Nicobar Administration,
Port Blair — 744 101.

...... Respondents.

For the Applicant : Mr. Moniruzzaman, Counsel
, Mr. D. Saha, Counsel

For the Respondents r. R.,I;qulder Counsel

M
A T . .
:‘ ” ngb; S Cll!‘attopadhayay, Counsel

0 § ‘m,
4 X £

_al in. te third stage Imgat{on

!!”m

§ THg abplicant s appioaeh

.i F“’" '

praylng for regularlza lenj;ﬁ"ﬁeﬁhg i
¢ 2R

State of Karnataka v%ma mé’fj ¥ oés \}006)@4 ébc 1 by the %nfblegApex

rejudgmienty ehvered m’“’S‘ecreta 3
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3. itis seen fromi\:nexurefA-ZO;to the O.A« that<the res’b ndent authontles
’l h b ,-.ﬁ'!" @ ‘r' ; . ) Y -
namely, A&N Admmlstratrom,. had referred the matter oﬂ;ﬁthe applicant to the
, ,respondent No. 3, name\y"‘wUPSC Vlde their, memd dated 17.5.2018 and that,

S T

"although the decision of the UPSC was sought by an early date no such reply
‘ ‘hes been received from UPSC.,
o 4;' . Hence, with the consent of the parties and, without entering into the merits
of the metter, we would direct respondent No. 3 namely, UPSC, to issue a reply
to the reference dated 17.5.2018 of the A&N Administration within a‘period of
four Weeks from the date of receipt of a eopy of thie order and would further

direct respondent No. 6, who is the Principal Secretary (Health), Andaman &
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Nicobar Administration to decide on the matter of the applicant in the light of the
decision of the respondent No. 3, namely, UPSC, within a further pe:med OF Faun

weeks thereafter.

5. With these directions, the O.A. is disposed of. No costs.

(Dr. Nandita Chatterjee) (Bidisha Bafwerjee)
Administrative Member - Judicial Member
v b .:: : kl ""‘“ | e ’ ':‘ » .
.o L3 ~ . L .y A . - .
SP s , T ke *.
. - o I,‘"_ 1,‘.:
v ﬁ ‘
- ] H ‘.““
! P L » - : ~
‘. o e, 4 t
f - Phé PO v ; -
- PO .;@";,\f . - - L i ,
5 SO U T 7 -
DRI S : g ‘
. & I “ : v, , 'y s ;
< 0 o B U
& N Te w e ",
' o - B - *.‘"'«». s
‘ . «. A T 4
’ - ¥ ’ :V”é’
A L = 3 ’}
- ‘.4’5‘,—_.'.
+
. e



